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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 627 OF 2022

IN THE MATTER OF:

PRAKASH YADAV ...APPLICANT
VERSUS

STATE OF HARYANA & Ors. ...RESPONDENTS

Reply/Response on behalf of Applicant

MOST RESPECTFULLY SHOWETH

1. That the present reply is being filed in compliance with the Order dated 26.05.2025
passed by this Hon’ble Tribunal.

2. That as per the reply dated 09.11.2024 (at Page No. 800, Paragraph No. 4) submitted
by the Executive Engineer, Public Health Engineering Division No. 1, Rewari,
untreated industrial effluents from approximately 147 industrial units are being
discharged into domestic sewage systems. This has resulted in an alarming situation at
the Sewage Treatment Plants (STPs), which are designed exclusively for the treatment
of domestic sewage.

3. It was also submitted in the said reply that, to the knowledge of the Public Health
Engineering Department (PHED), Rewari, no action has been taken by the Haryana
State Pollution Control Board (HSPCB) against the said industrial units.

4. Despite the matter being sub judice, there is no visible improvement in the quality of
water, as evidenced by recent photographs. A news report published in Dainik Jagran,

Rewari edition, dated 05.07.2025, indicates that electricity supply to seven illegal
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industrial units was disconnected but was restored within 24 hours. The Applicant,
therefore, humbly prays that this Hon’ble Tribunal may be pleased to direct the
Respondents to recover environmental compensation and initiate punitive action
as per law within a specific timeframe, so as to deter further violations. The
Haryana State Pollution Control Board (HSPCB) in its report dated 16.07.2024
submitted before this Hon’ble Tribunal (at Page No. 677) has stated about imposition
of Environmental Compensation, however, despite a lapse of almost one year, they
have not reported the status of recovery of Environmental Compensation.
(Photographs showing water quality and copy of the news report annexed as
Annexure R-1).

News reports dated 09.03.2025, 04.06.2025, 05.06.2025 (World Environment Day),
and 24.06.2025 clearly establish that the continuous discharge of wastewater into
the barrage is encroaching upon private and agricultural lands and adversely
affecting crops. It is therefore imperative to halt the discharge of wastewater—even
after treatment—from the STPs with immediate effect. The Applicant seeks
appropriate directions from this Hon’ble Tribunal to the Respondents in this regard.
(Copies of the news reports annexed as Annexure R-2).

A letter dated 01.05.2024 issued by the Office of the Engineer-in-Chief, Haryana
Irrigation and Water Resources Department, Panchkula, affirms that excess water
being discharged into the barrage is causing flooding. This further substantiates the
Applicant’s concerns.

(Copy of the letter annexed as Annexure R-3).

The Applicant, therefore, respectfully prays that this Hon’ble Tribunal may be
pleased to direct the Respondents to immediately cease the release of any kind of
sewage—including treated wastewater—into the barrage. Only canal water may
be permitted for release. This direction is critical to prevent flooding and control

pollution caused by the discharge of highly contaminated sewage.
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8. The Applicant also humbly submits that this Hon’ble Tribunal may kindly direct the

State Respondents to ensure a higher degree of transparency in the process of water

sample collection and testing by:

a.

b.

Enclosing geo-tagged sampling locations,

Clearly mentioning the date and time of sample collection,

Disclosing the names and designations of technical personnel involved,
Ensuring that analysis is carried out only by CPCB-recognized or

Government-approved analysts,

AND FOR THIS ACT OF KINDNESS, THE APPLICANT AS IN DUTY BOUND

SHALL EVER PRAY.

WW;\\/MW

Applicant

2upnur (eaa Ll

Sanjaya Kumar Mishra, Advocate <«
Counsel for the Applicant
NCR Contact: 115, Sagar Enclave, Sector 104
Gurugram 122006
Contact No. 9818326647
Email: sanjayakmishra@hotmail.com

Through

Place: Gurugram
Dated 05.07.2025
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Annexure R-1

Photographic Evidence Showing Current Water Pollution
Scenario




908

AnmiE ol Wil o ARG
m;rmmm ﬁmw— "
HﬂMH

'ismmmmm frrlt v WE T @EE | FW aFRT « Ol e e B ow e W
TN TR B

i
;. "

A I W " Gl o ) gy mw G e A | v e e e b et P 3 e e
wabm W W o ed W N yeRm e Beoved e o el o ETEY B W M | s R WO aterem ¥ feni v & e wm
i 9 ugye Eeree ok ; RO R AT e ok & weE o e | owA we owp fm e ow ) fowd B 3 gEd ol e
3 4fem & W b o 9 O e s, o W T my W om | R A s A e @ B i A
B ww A wid 9o Fel B e e TR | POw) Fem & medh B2 | oirg wo) bowl o @ Pt wen e ed w0
Frm 4 am afed & fo B) 3T AEO w) ehemp et R A S v owm | e i o A e R vy e o
wwR Wi B fod R s Ll i W W w0 W, e | PR R s | o B W
i R B i s o AR TED R = Ffrmd TR w i o o o TR WA A T = & & 75 win 9= W:s:;r'rrmmm
A @ o W R R Ay FORE e i 'mmzmumﬂmmm R A RARORo: | v T v = we 8w o foed e o ok
fmi et A Bm oW TR WED . mmﬁilmmtﬂ e AT W W W T W oW W A W wom g 3 = e i
wam@ﬂﬁm W i -!mamamamlma m:;ﬁwﬁwww;;ﬁ :‘Ma;ﬂmw i :}wﬂ:zw#ﬁm:ﬁﬁ:
i, s . . T, amhar e, S e B oM - O #) T 10 o | S
] e R A b R o BN | Sl dgue e @ 0 o T | wiEr o E, Tl e | o ® ol S ooew @em 3 %R e e
74 o e B ool W oafw o s e feeE Wmﬂaﬁi‘rﬁlh Afew & fom oo Few aew omowE ) v Frem g 3 8 nf fon owm e Bl & sfes o de 3 o
s W fews weRE W e d e T e oo mr AT TEw o e B W ol wee T e @ e vemd fm ow g A W oww e fee Twien  fre
A T R R o, T e W so @ R o ) o e W Ww S e & o 0w fw o wle om fen o fram o meiE | e owoe e Bom @ fmw i F W e e
P <ié o= Bl @ sme sieifre gme ¥ om A sl w By owogw B) A B dafee 3 8wkl ol ) o W e iBe Framell e W e fo e v SRR S aE B W
w W Frel e S e w e f e ) T W ogm W oame qmiten 91 feed oo @ Gl @ S e 15 w005 W difgn @w e wem @ gl W ow ow e
WA W T o g E R B f o R o e oA Fotm i W ww @ owiw o Wt o v el & o @ e e oo e ) # fmel) forem T W ST W N W e e



909

Annexure R-2
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Annexure R-3

OFFICE OF ENGINEER-IN-CHIEF
HARYANA IRRIGATION & WATER RESOURCES DEPARTMENT

PANCHKULA
No. 8 [ElC  /LCU/2024 i Dated: m’o; 2024
P (73
Executive Engineer, /Cfﬁ’ﬂ//
Water Services Division No.2, /’E J ]
Irrigation & W.R. Department, yen L

Haryana, Rewari. ,l 5}’&1

‘Subject:  Release of excess water from Massani Barrage-regarding. | s

Kindly refer to the context cited above.
2, "It has come to my notice that Massani Barrage is full to the brim and
during rains additional inflows into the Barrage may cause flooding downstream.

You are requested to ensure that excess water in Barrage is released
immediately so that a buffer is available during monsoon to accommodate excess
water. R

Compliance be reported immediately.

s

LCU, MICADA & Nationdl Programmes,
Haryana, Panchkula,

Copy of the above is forwarded to the following:
1.. Chief Engineer, Lift Canal Unit, Irrigation & Water Resources Department,
Haryana, Panchkula for information & further necessary action.

2. Superintending Engineer, JLN Water Services Circle, Rewari for information &
further necessary action.
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